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L COMPANY  LAW TRIBUNA!
AT NEW DELHI

1.A. 155/ND/2021
' IN
Company Petition No. (IB} - 1144(ND}/2019

Under Section 33(1) of the Insolvency and Bankruptcy Code, 2016 for
: ~ liquidation of the corporate debtor

In the matter of:
~ Subhash Kumar Kundra
 Resolution Professional

M/s Ekdant Buildtech Private Limited

&ppii;{zgm_[ Resolution Professional

_..Applicant/Operational Creditor
Versus

M/s Ekdant Buildtech Private Limited

....Respondent/ Corporate Debtor

Order delivered on: 31.03.2022

_ R (JUDICIAL
N’BLE MEMBER (TECHNICAL)

ORDER

1. This is an appiigsi;_ziéﬁ.ﬁ}.ed by the Interim Resolution Professional
under Section :_33(1_] of the Insolvency and Bankruptcy Code, 2016

~ (hereinafter referred as the “Code”) for issuance of directions for




ﬁQui_daotion-. &ftiﬁeﬁa;pcrm &e'%é}r, M/s Ekdant Buildtech Private
Limited.

2. The facts in brief are that the owrammai creditor had filed an
application under Section 9 af the Code for mitxatmn of Cmp@rate
Insolvency R&s@iﬁﬁan Process (CIRP) against the Corporate Debtor.
Thg said application was admitted by this T*ibuﬁ&l on 04.11.2019
initiaﬁ-rig:,:CIRP against the corporate debtor and the Mr. Satish Joshi
was appointed as the Interim Resolution Professional (IRP}. The XRP

- made the Pab}é\c Announcement in 'Form A' in respect of initiation of
CIRP. Afﬁér collection of claims, !;he CoC was cozistituted and first
meetm,g ei' CoC was held on 06 12.2019. The apphcant was confirmed
asg Resoluficnprt&fe.ssional of the corporate debtor vide order dated
15.01.2@2’& | |

3 Ltis s_ilibmii:ted that the 180 days of CIRP period was expiring on
11.06.2_()@0 after exclusion of period lost in lockdown, therefore)'in
terms of Section 12 read with Section 33 of the Code, the carporate
debtor has fell into Ligquidation on expiry of_ period of CIRP. The
apphc:ant further submitted that after 5% meeting of CoC no further
me&tmg was he}g’i and in 5t meeting the CoC deferred all the agendas

_ regardmg.ghmz;datmn. Ti:szore as on date no resolution has been
passed for Liquidation of the corporate debtor.

4. The applicant submitted that since the time for CIRP period has
expired, the prcsefm application has been ﬁ’z&d under Section 33 (1) of

the Code seeking to put the Corporate Debtor into hiquidation.
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